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Central Administrative Tribunal 

Principal Bench, New Delhi 

 

O.A. No.1186/2021 

 

This the 1
st
 day of July, 2021 

 

(Through Video Conferencing) 

 

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 

Hon’ble Ms. Aradhana Johri, Member (A) 

  

Ritika Sharma, 
W/o Mr. Kapil Sharma 
Aged about 35 years, 
R/o H. No. 21, Duplex Flat, 
Gurmandi, Near Rana Pratap Bagh, 
Delhi-110007, 
Post-Trained Graduate Teacher (Natural Science) 
Female 
Post Code-36/21 
Post – Assistant Teacher (Primary) 
Post Code- 43/21 
Group-B       ...Applicant 

 

        (By Advocate: Sh. Khagesh B. Jha) 

 

Versus 

 

1. Lieutenant Governor of Delhi, 

Government of NCT of Delhi 

Raj Niwas, New Delhi 

 

2. The Chief Secretary 

Govt. of NCT of Delhi 

Secretariat, I.P. Estate,  

New Delhi-110002 

 

3. Delhi Subordinate Services Selection Board (DSSSB), 

Through its Chairman, 

FC-18, Institutional Area,  

Karkardooma,  

Delhi-110092 
 

4. Govt. of NCT of Delhi 

Through its Director Education 

Old Secretariat  

Civil Lines, New Delhi-110054.  ...Respondents 

 

     (By Advocate: Ms. Esha Mazumdar) 
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ORDER (Oral) 

 

Justice L. Narasimha Reddy: 

 

 The respondents issued an advertisement on 12.05.2021 

inviting applications for appointment against various posts of 

Trained Graduate Teachers (TGT) and Assistant Teachers (AT). 

2. The applicant intends to apply for the post of TGT 

(Natural Science) and Assistant Teacher (Primary).  The age 

limit without relaxation of age stipulated for those posts is 32 

and 30 years respectively.  The applicants crossed the said age 

limits. Placing reliance upon certain orders passed by the 

Government, she claims the benefit of relaxation of age limit. 

3. Today, we heard Shri Khagesh B. Jha, learned counsel 

for the applicants and Ms. Esha Mazumdar, learned counsel 

for the respondents.  

4. The issue pertaining to the relaxation of age limit for 

various posts in the Directorate of Education is no longer res 

integra.  By referring to the relevant Recruitment Rules and 

the various circulars, this Tribunal took the view that there 

exists a facility of relaxation of age limit up to 40 years in 

favour of women candidates in the Recruitment Rules for the 

post of TGT itself. However, such a facility does not exist in 

case of Assistant Teachers.  The applicant deserves to be 

treated as within the age limit for the post of TGT (Natural 

Science) in case, she is below 40 years.  However, such a 
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facility cannot be extended to her for the post of Assistant 

Teacher (Primary).   

5. Hence, the OA is partly allowed directing that the 

respondents shall be under obligation to extend the relaxation 

of age limit to the applicant for the post of TGT (Natural 

Science) up to 40 years. The claim as regards the post of 

Assistant Teacher (Primary) is rejected. There shall be no order 

as to costs. 

 

 

(Aradhana Johri)                      (Justice L. Narasimha Reddy)  

    Member (A)               Chairman 
 

 

pj/vb 

 

 


